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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 28th April, 2000

S.0. 430(E).—In exercise of the powers conferred by section 3 of the United Nations (Privileges and Immumni-~
tics) Act. 1947 (46 of 1947). the Central Government hereby declares that the provisions of Section 18(a) & (b) shall,
mutatis mutandis, to Shri P.C. Rao, Member of the International Tribunai for the Law of the Sea. However, Section 18
(b) will be applicable only for such time as Shri Rao continnes to be a member of the International Tribunal for the Law
of the Sca. :

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. U-II/106/18/97]
A. GOPINATHAN, Jt. Secy.
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